GOVERNMENT OF yAMMU AND KASHMIR
ARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
pEP (Power Section)Civil Secretarjat

Srinagar/Jammu

Notification
Srinagar, the  12% July, 2022

333 . In exercise of the powers conferred by sub-

5.t f section 20 of tr_1e Code of Criminal Procedure, 1973,
cection (1 ment hereby appoint Sh. Imran Rashid (JKAS) Assistant
" Govern or Revenue Rajouri to be the Executive Magistrate,

on ercise all th= powers of an Executive Magistrate within
W B ?; jurisdiction of District Rajouri.
the temtorlGovemment further in exercise of the powers conferred
Thet-on (2) of section 20 of the said Code.appoints,:the
”bfseg(ecutive Magistrate as Additional District Magistrate
afotg?nsat'ﬁe rerritorial jurisdiction of District Rajouri who shall have
withi

I the POWETS of Dist.:t Magistrate under the said code.
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gy Order of the Government of Jammu and Kashmir X
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* (Achal Sethi) ..,

Secretary to Government,' - Masishin|
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finipal Secretary to Government, Revenue Departmeny., - W R
Uhisional Commiissioner, Jammu. |
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,J'Z‘g/c‘ 1\Iﬂ§18tmte Rajouri. This is with reference to his letter No. DMi{/20|22-
o ]J;O o2 dated: - 07.05-2022 | k
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ha - anager, Government Press, Jammu for publication

€xtra orgj i
: ordinary issye of the Government Gazette.
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(Khursheed Ahmad Bhay .-
Additiona] Secretary to Governmeni‘ .
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